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IN THE CENTRA. ADMINISTRATIVE TRIZBUNAL

AT HYDERAB AD

0.4,¥0.801/91

BETwREN ;

Ahmed Hussain

AND

Union of India, rep. by
Director Jdeneral,
Telecommunications,

New Delhi.

The “hief Generel Manager,
Telecom - &,P,, Telecom
Administrative Building,
Station Road, Nampzlly,
Hyderabad,

Divisional Zngineer,
Micrewave PIroject,

Saglingam pally, '

Hyderabad,

Superintending Engineer,
Telecom (Zivil) CZircle,
Chikkadapally,

dyderabad,

Executive Engineer,

‘Telecom-wivil Division HNo.,l,

Barkatpura Hyderabad,

————
[

Counsel for the Applicent

Counsel for the Lespondents

CORAM &

HON'3LE

Hon'tble

—— e

HYDERSB A} BENCH

Date of Orderk 11,8,1892

e« Applicant

... Respondents,
. T

¢ 3

.. Mr.N.Rajeswara

o MIJNGiv.Devraj

SH.I T.CHANDRASEKHARA REDDY, MEM3ER (JU=L, )

(Order of the Singlé Member Bench delivered by

- —

Shri T.Chendrasekhapa Reddy, Member(Judl,) ).
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- New Delhi,

Directer General,

Telecemmunications, Unien ef India,

The Chief General Mansger, Telecom-A,.P., Telecem
Administrative Building, Statien read, Nampally, Hyd.

Divisienal Engineer, Micrewave Prgject, Baglingampalljm

Hyd-bad,

Superintending “ngineer, Teleceom (Civil) Circle,

Chikkadapally, Hyd-ead.:

Executive Engineer, Telecem-civil Divisien Ne i,

Barkatpura, Hyd.

Cne cepy to Sri. N.Rajeswara Ran,
8/2/A, Malakpet, Hyd.

advecate, 16-2:~65/

One cowy te Sri, N.R.Devaraj, 8r, CGSC, CAT,'Hyi.

One sPafe Ccopy.
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This is an appliication filed under Section

19 of the Administrative‘T;ibunéls‘Aét to direct the respondents

T e

to xegulcxlse the 1(&V@ peIlOd of thc epplicant from 18,7, 108&

“to 17. 11 1982 and to treat the pellod from 28+1,26,11,1982
“"to 15,7,1987 as_duﬁy'periodjandEfurtﬁer to direct the

¢ \respondents to pay the arrears of‘sqlary ané conseguential

beneflts and allovances to the appllCont for which he is
entltled and to pass Such otner order or orders &s may deem

fit and proper in the cireumstances of the case,

2 .- : .. ..The learned counsel for tne applicant
has filed @ memo stating that the department is considering
the case of the applicent and in these circumstances thet -

the applicant intends to withdfaw from the O0A,

3. ile have heerd Mr,N,Rajeswara Raso, for the

applicant and Mr,.N,R{Devraj, Stacding counsel for the
respondents, After hearing both sides in view of the said
memo we dismniss the said 0A as withdrawn, There sheall

he no order as to Ccosts,

T R e bl

(T, CHENDRASEKHARA KE DY)
Member (Judl, )

Dated : 1lth August, 1:92, ’

(Dictated in the Open Court)
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IN THE CEN‘I‘RAL ADMINI STRATIVE TRIBUNAL
HYLERABAD BERCH

THE HON'BLE MR.
AND

THE HON'BLE MR.R\ BALASUBRAMANTAN:M(2)
A D P

- THE HON'BLE MK.T.CHANLRASEKHAK REDDY:

MEMBER (J) ﬁt"‘

AQY
THE HON'BLE Mk.C.\J. KOY 3 MaMBEE(J)
' Dateds | 287- 1992

| LA
ORPER"/ JULDGMENT

R.WC.‘A‘#MMG

— )
0.A.No, &e ;}Q[ / . :
T oAsto? : (W.PeNp— . . )

and interim directions

Admitte
- 1ssued
. Al.rl.owed. _
_ : Disposed of with dlrectlons N
; L‘Dlsmissed }
g _ ’ \Disfiissed as witthdrawn " N ;

? Dismissed for default- .
s ~

M.A,Urdered / kelected

_No orders as to costs.
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